
IN THE CENTRAL ADi'Mil'TRATIVE TRIBUNAL  
rTciç 

ORIiJAL APpLICATION NO. 369 OF 1995. 

	

Cutt k this the _14th of 	rnej998. 

MAHIDN AR N K. 	 .... 	 APPLICANT, 

-VERSUS- 

UNION OF INDIA & OTHERS. 	.... 	 RESPONDENTS, 

( FOR INSTRUCTIONS ) 

Whether it be referred to the reporters or not? Y- 
Whether it be circulated to all the 3enches of 
the Central Mmiruistrative Tribunals or not ? 

( C. N ARSSIMHA 
'E iBER(JUDICI AI) 
	

VICE-C 



a * 
CENTRALS ADMINISTRATIVE rUAL 

CUTTAK BENCH: CUTTAK, 

ORIGINAI APPLICATION NO. 369 OF 1995. 

Cuttack this the ILtday of Septecner, i. 

CORAM- 

THE HONOURA3LE M. SOM1ATH SOM, VICE-CHAIRM 
AND 

THE HONOURABLE M. G. N ARA$I MLiALi, MEMBE R( J lot.) 

Mahidhar Nayak,$/O.Ganesh Nayak, 
At. Tentuligadia,PO.Raflzlia, 
Dist.Bhad rk. 

Karunakar Nayak,S/0.Kartika Nayak, 
At-Chengagadia, P0, Randia, 
Dist, Bhadrak. 

Surendra Naya]cS/0.3aidhar Nayak, 
At. Nurup ur, PO/Dist. ah & rak. 

S.tsir Kurnar Gosw ami, 8/0. Naia Dulal GoSw ami, 
At-Santhia, PO/Dist. Bh ad ra]c. 

5, 	Dei Prasad Nahanty, /O. Baishnaa Ch,Moharity, 
At/po. Moud a, Di st. shadrak, 

Basanta Kumar 9aain, s/0. 38aji aw ain, 
At-PaChhatira, Po.Ken1upada,Dist.Bh1rak. 

Hrufi anand a Rout, 8/0. Gaya Rout, 
At-Gohi rapadi, P0. Kendupada, 
Dist. 3hadrak, 

Mahendra Kumar $ahu,$/o,2ouili Sahu, 
At/po. Kendupada,Dist. 3h&rak. 

APPIIC?NTS. 

By legal Practititner:- Ws.G. A,R.Dora,V.Narasingh, Aavccates, 

- VERSUS 



Union of India throui the General 
Manage r, S. E. Railway, Garden Re aca, 
CALCUrTA- 43. 

Divisional Railway Manager(p), 
S.E. Railway, At/Khurda Roan, 
p0. Jatni, DiSt.Khurda. 	... 	RESPONDENTS. 

By legal prtitione r ;- Ws. 3.Pal, 0. N. Ghosh, S. K. Oj ha, 
Senior Standing Counsel(Central). 

ORDER 

iAI 	- 

In this Original Application, under Section 19 

of the Aaministrative TriOunals jpt,1985, 8(eight) 

applicants have prayed for a direction to the Respondents 

to publish the result of the interview/test to which 

they were called in pursuance of their applications in 

response to ANNEXURE-4/l.There  is also a prayer  for a 

direction to appoint the applicants as substitute forthwith. 

2 	The admitted facts of this case are that the 

Divisional Railway Nanar, South Eastern Railway,Khurda 

Road, issd a notice on 13-3-1990, (NEXURE-"l) in 

which applications were called from the children of 

the Railway ertployees, who have retired on superannuation 

or voluntarily after 1.1.1987 or will oe retiring from 



F 
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service 6y 31.3.1993. The ediationa1 ua1ification,age 

and other c ondit ions required, are mentioned in the 

Anrxure and it is not necessary for the present 

purpose trefer the same. In response to this notice, 

at nnexure-W1, eiQht petitioners suOnitted their 

application. 3000 applicants were received and a 

screening was made. These applicants got call letters. 

Xerox ccpy of call letter issd to applicant NO.6 is 

at Annex ure-?V2. pcordingLy, all these applicants 

appe aL'ed at the inte rview out the Railway Authoritie s, 

have not publiShed the results even though more than five 

years are over. That his ha;, the petitionc rs have cone 

with the prayers referred to earlier. 

	

3, 	sp'ndents, in teir counter-affidavit have 

stated that against the test condicted, certain a1iations 

were me and the Vigilance wing of the Railways seid 

the records which are still with therI and óecause of this, 

tl:e P sp onde nt s are not in a p  c's it ion to C orr1ete the 

selection and pU3liSh the result. 

	

4. 	Applicants, in their rejoinder, have stated that 

similar pres of selection of children of retired 
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or retiring railway errlc'ees for inclusion in a parl 

for app oirTitr.ent as S u st itute, w as taken up in Ce rtain 

other divis ions like zd ra, Chakradharpur, 3ilas hpur,Nagpur 

and Khargapur and results of thcse selection have been 

pubLished. Pçplic ants have anred declaration of these 

results at ?nnexures-/6 and A/7. It is further submitted 

that while the Railway Authorities have not coleted 

the selection and declared the result, they have engaged 

outsilers who have not cone through any test, as substitute. 

The order of engagelrent of such out-sisters have also 

been enclosed to this Original Application as innexures-

?,/3 and W4.The applicants have also rcentioned in the 

rejoinder that three class II Officers of the Railways 

c oxucted the inte rvie and test and prepared a select 

list which was submitted to the Dvisional Personnel Officers  

petitioner have further suitted that the Divisional 

Personnel Officer, inserted certain narres in the panel 

even though they were not selected by the Selection 

Committee and because of this,the Assistant personnel 

Office;,who was a newe r of the Selection Committee 

manad to cxtain the select list and struck off his 
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narre from this. All these led to filing of allegations 

and Vigilance authorities have seized the records. 

We have heard Shri G. A. R.Dora learned counsel 

for the petitioners and Shri 3.pal, learned Senior 

Counsel aearing for the Pespondents and have also 

pC r used the records. 

6. 	The aImitt& position is that the records of 

the selection have been seId lay the Vigilance of 
k 

the Railways which is under the cneral Mmnager, 

South Eastern Railway, who is Respondent No.l.W*4 
7 / L) 

records have been seid more than five year5 ago and 

according to the Respondents a letter addressed to 

secretary, Retired Employees Ass cciation (1Annexure-5) 

that the selection press is still in cozrplete. 

five years is long enough pericd for the Vigilance 

wing to make an enquiry and corre to • findings with 

regard to the allegations. In view of this, we direct 
i4dC 

the !spondent No.1 Vigilance wing of the Ra1lays 
A 

jY) 

tb corrlete the en!uiry within a pericd of four 

months and send the report to the (neral Aanager, 



cuu ij.xi. u,, who are also directed to ccnsider the 

rep ott of the vigil are w in g and take f u rthe r act ion 

in the matter, in accordare with la within a peri1 

of ancther one mth tIreafter. 

7. 	with the a,ove directians,the Original Application 

is dis;osed of. There would be no order as to costs. 

- 
(G. NARASI1dHA? 
tE M3E R(JUDICI ix) VICE—CHAIff 
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